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I m ighi only subm it th a t this m atter 
has been m ade m ore convenient from 
the point of view  of the  persons who 
register and w ho own the  property  
and it is an  im provem ent upon the 
existing law  of 1940.

W ith these words, I commend the 
motion for the acceptance of the 
House.

Mr. Chairman: The question is:

"That the Bill to provide for 
the registration  and better protec
tion of trad e  m arks and for the 
prevention of the use of fraudu
lent m arks on m erchandise be 
referred  to a Jo in t Com m ittee of 
the Houses consisting of 45 m em 
bers; 30 from  this House, nam ely 
Shri C. R. Pattabh i Raman, Shri 
Radhelal Vyas, P andit D warka 
Nath Tiw ary, Shri K ailash Pati 
Sinha, Shri C. Bali Reddy, Shri 
N ibaran C handra Laskar, Shri 
Tayappa Hari Sonavane, Shri
A kbarbhai Chavda, Shri Shiv 
D att U padhyaya, Shri K. P. K utti- 
krishnan Nair, Shri Ram Krishan, 
Shri Jasw an tra j Mehta, Shri 
Bishwa Nath Roy, Shri Raghubar 
Dayal Misra, Shri Sunder Lai, Dr. 
Sushila N ayar, Shri M. M uthu-
krishnan, Shri K. S. Ramaswamy, 
Shri J itend ra  N ath Lahiri,
Shri M. K. Shivananjappa, Shri 
Chintam ani Panigrahi, C haudhary 
P ratap  Singh D aulta, Shri J . M. 
Mohamed Imam, Shri Laisram  
Ac haw  Singh, Shri Balasaheb
Patil, Shri Ram C handra M ajhi, 
Shri B adakum ar P ra tap  Ganga 
Deb Bam ra, Shri Motisinh Baha- 
dursinh Thakore, Shri N ityanand 
Kanungo and Shri Lai B ahadur 
Shastri and 15 mem bers from 
Rajya Sabha;

th a t in order to constitute a 
sitting of the  Jo in t Comm ittee the 
quorum  shall be one-th ird  of the 
to tal num ber of mem bers of the 
Jo in t Comm ittee;

th a t the Comm ittee shall make 
a  report to this House by the  first 
day of the  n ex t session;

that in other respects the Rules 
of Procedure of th is House re la t
ing to Parliam entary  Committees 
will apply w ith  such variations 
and modifications as the Speaker 
may make; and

tha t this House recom mends to 
Rajya Sabha tha t R ajya Sabha 
do join the said Jo in t Comm ittee 
and communicate to this House 
the names of m em bers to be ap 
pointed by Rajya Sabha to the 
Jo in t Comm ittee.”

The motion was adopted.

INDIAN STAMP (AMENDMENT) 
BILL

The Deputy Minister of Fituute* 
(Shri B. R. Bhagat): Mr. Chairm an, 
Sir, I beg to m ove:*

“That the Bill fu rther to amend 
the Indian Stam p Act, 1899, be 
taken into consideration.”

As the House is aware, the Bill was 
first introduced in the Lok Sabha, on 
the 26th April, 1958 and it was moved 
for consideration and also partly  dis
cussed. But, in order to provide for 
an im portant constitutional provision, 
it had to be w ithdraw n. I t  has been 
introduced again. This is a simple 
Bill. I have already on an earlier 
occasion spoken about it and I do not 
propose to taken any fu rther tim e of 
the House in repeating w hat I said 
a few days back.

W ith these words, I move.

Shri Naushir Bharucha (East Khan- 
desh): May I just invite the attention 
of the hon. M inister th a t this Bill 
was w ithdraw n because the recom 
mendation of the P resident was not 
there. He m ust have, no doubt, ob
tained the recommendation. B ut such 
recommendation is not to be kep t in 
the M inister s pocket. I t  has to be 
conveyed to the House. It has not 
been conveyed to the House.

•M oved w ith  the  recom m endation of the President.
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Shri B. K. Bhagat: It has been con
veyed to the House.

Shri N aushir Bharucha: How has it
been conveyed? So far as the  Bill is 
concerned, there is no endorsem ent on 
the  Bill to show that there is the 
recom mendation of the President. We 
w ere told that the same Bill may be 
taken as circulated. Still, there is no 
endorsement on the Bill.

Mr. Chairm an: I find in the Bulle
tin —I was wondering about it—it is 
said:

"The Indian Stam p (A m end
ment) Bill, which was introduced 
on the 26th April. 1958 was w ith 
draw n by the Deputy M inister of 
F inance by leave of the House 
on the 30th April, 1958.

The same Bill is being re-in tro - 
duced on the 2nd May, 1958. with 
the recommendation of the P res i
dent under articles 117( I 1) and 
274(1) of the Constitution.”

Shri N aushir Bharucha: My subm is
sion is this. Such endorsem ent should 
be alw ays on the  Bill itself. Because, 
the Bulletin is not really part of the 
official communication. In the B ulle
tin  so many other non-official
things are communicated This should 
be part of the Bill and it should be 
conveyed to the House.

Mr. Chairm an: I find, so far as the 
factum  is concerned, it is not ques
tioned

Shri N aushir Bharucha: It is ques
tion of procedure of communicating.

Mr. Chairm an: 1 find the fact is
here. I have satisfied myself. He is 
referring  to the endorsement on the 
Bill itself.

Shri N aushir Bharucha: Pxoper
procedure.

Mr. Chairm an: The Bill by itself 
does not contain it. I find the practice 
seems to be to let the  Members know 
through the Bulletin. I have satisfied 
m yself th a t the hon. M inister has ob
tained tne sanction.

Shri B. R. B bafa t: In  this p a rti
cu lar case, if w e had  fd t  p rin ted  a
new' Bill w ith  the  sanction of the 
President, it would have taken some 
time and m eant some avoidable
expenditure. We followed this course 
to avoid that.

Mr. Chairm an: T hat is presisely 
w hat he w ants: to explain w hy you 
have done it w ithout putting  it  on 
the Bill itself. I hope this satisfies 
the hon. Member.

Shri N arayanankutty  Menon:
(M ukandapuram ): I w ant to ask one 
question. Last time also it was said 
tha t this Bill was only ju s t to round 
off when the new coins have been 
introduced W hat was the difficulty 
as far as the G overnm ent is concern
ed to conform to the com putation tha t 
the  Governm ent is following in pay
m ent and receipts and why some 
other table is there which has no re 
levance to the equivalent quantum  
of money in both the column?? Why 
is this particu lar m ethod adopted: in 
which the norm al computation rates 
are  not here?

Mr. Chairm an: W hat Shri N araya- 
nankutt.v Men on .says, as I have 
understood him, is ..........

Shri N arayanankutty  Menon: He
has understood well. He is just p re 
tending that he has n o t..............

Mr. Chairm an: Order, order. Let
us not assume. He says, there is a 
very well recognised m ethod of com
putation and table of variants, ex 
changeable categories and why is it 
that you are departing in this case 
from that and you have a new table. 
That is> w hat he w ants to know.

Shri B. R. Bhagat: It is not tha t 
this Bill is only for rounding off or 
making merely adjustm ents. But, it 
has introduced a new table. We had 
consulted the various States who are 
interested in this. The proceeds w ill 
go to them. They have agreed to 
these rates. I t  is not as if only it is 
some rounding off o r adjustm ent of 
old rates in term s of the new  coinage. 
Definitely a new ra te  is proposed.
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gferl N u t ; « n t i u t t t y  N n w :  See
the S tatem ent of O bjects and Reasons.

Sfcrl N ath  P a l ^R ajapu r): Sir, I
know  th a t horr. M em bers have ad
dressed them selves to  th is very 
cocent phrasing, a euphem istic w ay of 
calling rounding off. In the S ta te , 
ment of Objects and Reasons they 
state:

“Consequent on the introduction 
of decim al system  of coinage, it  
is considered desirable to amend 
the Indian  Stam p Act, 1899, so as 
to express the  rates of stam p duty 
specified in the A ct and Schedule 
I thereto  in term s of decimal 
coinage.”

The introduction of the decimal 
coinage is a very welcome move and 
we a re  grateful to the  G overnm ent 
for taking this bold step. The nation 
has expressed its g ratitude too. H av
ing received our congratulations, why 
give us this kick in the form of 
having this very fine subtle trickerv?— 
and I am deliberately using the word.

Tn clause 4 it is said, '‘with a duty 
not exceeding ten naye paise”. In the 
first place, I would like to draw  his 
attention to the vagueness. W hat 
exactly is m eant by not exceeding? 
It should be verv clearly stated w hat 
is m eant

Shri B. R. B hagat: That is the
legal phrase.

Shri N ath Pai: I will be com plet
ing: “w ith a duty of one” is substi
tuted by “with a duty not exceeding 
ten naye paise". How much Is m eant 
w here one anna is stated? That is 
what I want to know.

My very serious objection is this. 
I know tha t the hon. Deputy M inis
ter and his senior colleague are very 
seriously concerned with augm enting 
the finances of the Government. They 
have legitim ate means open and the 
House is prepared to give considera
tion to them. W herever there is a 
duty of half an anna under the old 
Stam p Act, they  arc  substituting it 
by five naye paise and w herever one

anna is mentioned, ten naye pais*. 
B y  w hat arithm etic or by w hat logic 
thi-i special rounding off is done, w e 
would like to be enlightened. This 
is very serious thing. By a backdoor 
method, the nation is being taxed 
m ore and the euphemistic, cogent, 
sw eet phrase used is rounding off. 
This is not rounding off. I do not 
like to use the  word robbing;—it is 
not very parliam entary—so I refrain  
from using it. Nonetheless, I w ill 
insist on being satisfied on this point, 
by w hat calculation you round off 
half an anna to five naye paise and 
one anna to ten naye paise. If you 
calculate it m athem atically, you will 
see the percentage by which you are 
increasing the duty. He is w anting 
to say something.

Shri B. R. Bhagat: A fter you finish.

Shri N ath Pal: This roughly works 
out like th is—I would not claim  to 
be m athem atically very accurate—if 
we take into consideration the  in 
crease, on a rough estim ate, the 
increase tha t will bo passed on to the 
man who buys these stamps is to the 
tune of 60 per cent.

In clause 13 of the new Bill, it is 
said:

In Schedule 1 to the principal
Act, m entries 13. 14. 27, S7, 47....
etc., for the words, letters and
figures “half an anna”. .

What does he ask us to do0 Head 
r> naye paise; for one anna ten naye 
l>aise. The logic of the whole thing 
collapses w here tw elve annas is m en
tioned. I would like to ask him to 
convince me. W here twelve annas 
stands m the old Act, we will be 
giving 75 naye paise Work your own 
logic. Five naye paise for two old 
pice or half an anna and ten naye 
paise for one anna. For tw elve annas, 
how much is it? It would work to 
120 naye paise.

W hat is the logic? If tw elve anna 
utamp.s are equal to 75 naye paise, 
how does half an anna become five 
naye paise and how does one anna 
become ten naye paise as you have
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[Shri N ath PaiJ 
pu t in clause 13. If you proceed 
like that, then you will have to 
give 120 naye paise w here tw elve 
annas are concerned. I am afraid he 
w ill have to satisfy this House about 
this backdoor taxation, though they 
a re  very much in need of money for 
the Second Five Y ear Plan. He is 
shaking Ms head, but he should shake 
the foundation of my logic ra ther 
than shake his head. I fail to be con
vinced by any calculation, by any 
stretch of the imagination, by any 
jugglery th a t the old two pice or half 
an anna stands for five naye paise. 
L et him try  to convince me.

Shri Nftrayanankatty Menon: 1 did 
not w ant to speak a t all, but when 
I read the Statem ent of Objects and 
Reasons of the Bill, I thought it  was 
innocuous because it said it was 
rounding off, and when I read the 
Bill I thought it must be a printing 
mistake, but now the hon. Deputy 
Minister, while introducing the Bill 
has, I may use that phraseology, the 
adaucity to say that the intention of 
the  Bill is to have a direct measure 
of taxation because when he consulted 
the State Ministers they w ere agree
able only to  such rounding off of 
figures. In cases of measures of ta» 3- 
tion, w hether we agree with them or 
not, a t least the hon. Finance Minister 
used to come and say tha t it was a 
taxation measure. The new 
Finance Minister has got a philosophy 
of his own to be frank with himself, 
and he used to be brutally  frank with 
and he used to be brutally  frank 
sometimes too. But in this measure 
when he has stated clearly in the 
Statem ent of Objects and Reasons that 
i t  is a rounding off measure, why 
should the Deputy M inister come and 
*ay tha t this is a measure of taxation, 
in  order to increase the revenue? 1 
subm it this is, to use very mild langu
age, m aking the hon. Members of this 
House misinformed about the whole 
affair. I  am using th is expression be
cause I fa il to get a proper parlia
m entary usage for this sort of busi
ness.

I  therefore appeal to the Deputy 
M inister tha t the rounding off as he

ha i done in this Bill is n o t proper 
because the Government has followed 
a certain table. When the ordinary 
man pays the  Governm ent o r th e  Gov
ernm ent pays him, there is a  table 
already accepted. A fter the introduc
tion of the decimal coinage system 
the country knows about the round
ing off of figures, and now if by  means 
of this Bill he is going to introduce 
a new or nevel standard for computa
tion, it is very unfair as fa r  the 
Members of this House are  concerned.

If a  taxation measure is to be there, 
let him  give the reasons for the taxa
tion, let him justify that. The House 
w ill pass that measure of taxation, 
bu t not even one pie from the com
mon m an’s pocket can be taken away 
w ithout telling this House th a t i t  is a 
measure of taxation and that it is 
justifiable. I submit that this is a very 
unfair means of taxing th e  people, 
and Government should have taken 
extrem e care to mention i t  clearly in 
the Statem ent of Objects and Reasons 
so tha t we get notice tha t this is a 
measure of taxation because the State 
Governments w ant it.

I submit that in view of w hat is 
written in the Statem ent of Objects 
and Reasons of the Bill and lack of 
notice given to us, thic measure is 
unfair and 1 hope the hon. Dfeputy 
Minister will reconsider these figures 
which are  not in consonance with the 
ordinary accepted standards of com
putation.

Mr. Chairman: If I may suggest, 
the  hon. Deputy Minister can give a  
rough idea a* to w hat is likely to be 
the additional revenue, because I am 
sure it is no t a taxing measure, we are 
not seeking to augment the revenues. 
I f  he states roughly how much i t  i» 
likely to be, it  m ight help some of 
the Members. He might inform the 
House w hat is likely to be toe in
crease in income as a result of the 
variation.

Shri B. R. Bhagat: I  tm  going i»
explain. There is going to be some
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increase, m ay be Rs. 50 to Rs. 60 
lakh* o r  even a little  more.

An S on . M em ber: T hat i$ round
ing off.

Shri B. R. B hagat: But the point 
is this. I  am  sorry  I did no t repeat 
the speech th a t I m ade w hile m aking 
the motion, a lthough I explained this 
point fully, and  If I had done so, it 
would n o t have needed the dram atic 
logic of the  hon. M em ber and also 
the harsh  w ords which he used, viz., 
backdoor taxation.

Shri N arayanankutty  Menon: I was
very, very  mild.

8 h ii  B. R. Bhagat: I am going to 
explain th a t it is essentially rounding 
off. I t  is not a m easure of taxation, 
but because of the  situation created by 
the decim al coinage, if  you take the 
multiple a t the  n ex t low er level, it 
means a considerable reduction in 
revenue, and if you take  i t  a t the 
next h igher level, i t  means some in
crease in the  am ount of th is taxation.

An. Hon. M em ber: Not considera
ble here?

Shri B. R. Bhagat: 1 will explain. 
At present*one anna is equivalent to 
fl.25 naye  paise. It can be e ither five 
or ten naye paise according as you 
take the h igher or the  low er multiple. 
The hon. M ember has suggested tha t 
one anna m ay be rounded off to the 
lower figure of five naye paise. That 
would mean th a t one anna is equal 
to five naye paise. tw o annas is equal 
to ten, th ree  annas is equal to  15 and 
«ix annas is  equal to  30. So, i t  would 
have m eant this. W hat w e have done 
is th a t w e have taken the next 
m ultiple of five.

Shri N ath  Pal: How? I t is fat off 
from six to  ten.

An Hon. M em ber: Why?

Shri B. R. B hagat: I w ant th a t hon. 
Members should have a little  patience. 
Then they  would realise the  logic of 
the a rg u m en t We have taken the 
nex t m ultiple, not the low er multiple. 
Instead of five naye paise for one 
anna, we have  taken the  n ex t m ultip le

of ten. I t is obviously ten and not 
five. From  th a t point of view, one 
anna is 10 naye paise. two annas 15, 
th ree annas 20  and six annas 40.

In this the States are  interested, and 
w e have to take the consent of the 
various States who , would be the 
beneficiaries of this legislation. They 
w ere not all prepared for a reduc
tion in revenue out of this. I f  we 
had taken the m ultiple of five, there 
would have been a consequent reduc
tion in revenue. Rounding off can be 
either a t five or ten, it cannot be at 
any o ther stage.

Shri N arayanankutty  Menon: Why
not a t seven?

Shri B. R. Bhagat: I t would have 
m eant fraction and all oonsequent 
complications all along the line. Now 
we have stopped a t four annas or 
eight annas. Even seven would have 
m eant some increase in revenue.

Shri N ath Pat: Yes, something.

Shri B. R. B hagat: So, the bottom 
of the  logic th a t it is a taxation 
m easure is knocked out. Unless we 
reduce the figure, any other rounding 
off w ill increase it to some extent. 
So, I say it is a change in the rate, 
because in the very  natu re  of it, the 
m ultiple is such th a t if you fix it at 
the nex t point, there would be some 
consequent increase in the  figure. 
Therefore, it is neither backdoor taxa
tion, nor is it coming suddenly and 
surprising the House w ith this m ea
sure in the garb of something, bu t it 
is purely an ad justm ent in term s of 
the new coinage which we call— 
though the  hon. M ember is allergic 
to it—rounding off. I t  is really  round
ing off, the m ultiple being five and 
no t one, two or three. So, it means 
a little  change.

Shri N ath Pat: It is sixty per cent 
more. From  six to ten naye paise is 
an increase of 60 per cent.

Shri B. B. Bhagat: You cannot have 
a m ultiple of one or tw o or th ree  
w ithout ■creating o ther complexities. 
We would not solve the  problem  by 
having any other multiple.
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S hrt. N m 7 t t u k a t t ) r  M e m ;
H ounding off m eans m aking a frac
tion whole. T hat is all.

E h ii B. E. B hagat: The nex t stage 
of rounding off w ould be ten only. 
I t  cannot be done by six, seven, 
e ight o r nine.

Shri N an a ttr B harucha: Why can it
no t be  done?

15 hr*.
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? r >  t t %  s f r t r f ^ ^ r  t t t  q f ,  f w  

7^7 * r  7 T ^ ^ r  j r n  %  ? « w  * t f t f
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=frf ^  v m r s
o t t

*  ?fir l* m  4Tf ?T»K £T WTrTT t  
* 0  TfT to  «TT#r ifT 95* 7?  jTPTT

&*F *nflr 1 

f a  $*r f ^ n  s i p t t  ?  sftr
t z m  *pt ? t  jn»ft tffa; 
pj*t ?r*r *TPr *ft t'jr, *fr$ 4 n r  s *  <r?r 
»Pt v |  TT^T ?T«T % JTTK <TT *  I 
ifTH % 5TTO «TT t*T H V*  I jft IW F

i f z  f f s m  n t  3f t  s * n *  sff* 

trfaFT n  £ «ftr TfT ĴTT̂  %
sfst  * is m  Hof ? m  ^rf?rc
wf?F i» w  *?»rmr sm r w i f r  
y r  *rf rg #  >t ?r*rn" srfa 
vfrn'i m*vr f%  ^ r  prrffr t  v t r
Bfnff m  fa frfcn n  w tr ^^rr z n

SFT fij^PTT £  I ? &  'T’TT j f t s R

JTjff ^Tffrl I *Tf? f.\ 

t  I

Shri Balasaheb Patil (M iraj): Even 
accepting the logic of the Deputy 
Finance M inister..............

Shri Nath Pai: Was there any''

Shri Balasaheb P a til:.......... the logic
of rounding off, we find that there is 
a fu rther difficulty about this, because 
the old coins are to remain up to 
1960.

If we lo«k at sub-clause (2 ) of 
clause 2 we find:

“It shall come into force on such 
date as the Central Government 
may. by notification in (he 
Offltial Gazette, appoint.”

So, this Bill is not going to be put 
into effect immediately. So, what is 
the difficulty in the way of the Stale 
Government or the Central Govern, 
m ent rounding off at this particular 
time?

Therefore, I would urge the Deputy 
M inister to tell us at w hat time this 
w ill be m ade applicable, so that we 
can understand the fu rther implica
tions of that also.

Shri C. K. Nair (O uter Delhi): 
A fter our having accepted the deci
mal system as a fundam ental princi
ple, this rounding off of these small 
pies to multiples of 5 nP seems to. 
be very reasonable and sensible. I f  
half an anna is raised to 5 nP we 
may ask why not one anna reduced 
to 5 nP. We may certainly ask that 
question. If it is 4 nP  instead of 
3 nP or if it is 7 nP  instead of one 
anna valuing 6 nP and some fraction, 
it will always create trouble and. 
difficulties in calculation. Therefore, 
it ijs very sensible, after having ac
cepted this decimal system, to accpet 
m ultiples of 5 nP. Of course, if the- 
difference or the increment in revenue 
is so g reat as Rs. 50 to fiO lakhs, then 
we can reasonably ask wh.v one anna 
should not be reduced to 5 nP which 
is also a m ultiple of five and which> 
also is rounding off. Of course, in 
tha t case, you have to calculate what 
the difference in revenue will be. 
This is a sensible argum ent that arises 
out of the principle tha t has been 
accepted, namely of having the decimal 
system. And this is what has been 
accepted here also in the DTS tickets 
always multiples of five. So, I think 
that is sensible

Shri N arayanankutty Menon: It is
lid  so much in DTS

Shrimati Ila Palchoudhuri (Naba- 
dw ip); I have also given notice of an 
amendment on the Lines Cf what the 
hon Member has said. I think the 
genera] principle in rounding off the 
existing coinage into decimal coinage 
is to round off to the nearest figure. 
A< far as that is applied, we have 
no objection to the rounding off taking 
place: it is  a l w a y s  ;i m atter of great 
convenience But if we look at the 
provisions in the Bill, we find that 
the excess that will accrue to Govern
m ent will be 40 per cent in the case 
of the rounding off of half an anna, 
20  per cent in the case of 2 annas, 
5 per cent in the ease of 3 annas, and 
7J per cent in the case of 6 annas. 
But the nearest figure for one anna 
is 5 nP. Why should a 6  nP stamp 
not be made into a 5 nP stamp instead 
of its being made to a 10 nP stamp? 
For, that is the revenue stamp that ic



13 ;63 Indian Stamp  7 MAY 1988 (Amendment) S ill  *57^

[Shrim ati Ila  Palchoudhuri] 
u sed  to the greatest ex ten t by th e  com
m on m an. A nd any increase in th is w ill 
m ean a hardship  to the common peo
ple. If  it is made into 6 nP, the loss 
th a t m ay be incurred  thereby w ill be 
se t off by the  increase in revenue th a t 
w ill accrue by th e  o ther increases. 
So, 1 would certainly urge G overn
m ent to look into this aspect and ac
cep t roy am endm ent, w hich they 
never seem to do anyw here. By 
rounding off the 6 nP  stam p to a 5 nP 
stam p, they can bring  some relief to 
the  common man, because th a t is the 
revenue stam p th a t is used on the 
Rs. 250 deeds or w hatever it is.

A nother point th a t I would like to 
urge is in regard to the period of six 
m onths th a t has been given w ithin 
w hich one can convert the old stamps 
into new  stamps. I would subm it th a t 
six  m onths is too small a period, be
t a  use it m ay not be possible to  change 
the stam ps during th a t period. As 
you know, m uch trouble is occurring 
every day over the old coinage and 
the  new  coinage tha t has been on for 
some tim e; and  a tram  conductor’s 
•ear has been cut off over an a lte ra 
tion on the taking and giving of 
change. So, I think a period of one 
year should be allowed.

In  conclusion, I would repeat th a t 
the one anna stam p should be reduced 
to  5 nP  stamp, and not increased to 
10 nP  stam p so ats not to increase the 
hardsh ip  of the people. W hat is the 
difficulty in G overnm ent prin ting  a

15 n P  stamp?

Shfi C. K. N air: There is no diffi
cu lty  a t  all.

Shrim ati Ila  Palchoudhuri: T here is 
n o  difficulty a t all. W hy should they 
no t do so? Instead of its being in 
creased, le t it even rem ain  the same; 
there  w ill be no objection, and even 
th a t would be better. But, certainly, 
it  should be rounded off to 5 nP  and 
not increased to 10 nP.

Shri B. &. B luga t: I am sorry I 
gave the  impression to  th e  House tha t 
th is m easure w as in the  natu re  of a 
tax a tio n  m aasure in  the  garb  of a

rounding-off m easure. I w ould like 
to explain th e  position fu r th e r so th a t 
this im pression m ay go, and I hope 
th a t when I have  finished my speech, 
th a t im pression w ould go. Shr! 
Sinhasan Singh also gave a piece of 
advice to G overnm ent th a t G overn
m ent should no t do this, because i t  
creates a bad impression.

I am  gra tefu l to  h im  for that. T hat 
is exactly  m y purpose I would like 
to explain it  a little  fu r th e r w hy the  
m ultiple of 10 instead of 5 was kept 
and  how it is th a t we have no option 
a t presen t bu t to bring fo rw ard  this 
Bill. W hen I m entioned the figure of 
Rs. 60 lakhs, I did not mean tha t 
Rs. 60 lakhs would come out of this 
m easure. P a r t of it is in the S tate  
list, like the stam p du ty  on agricul
tu ra l p roperty . This consists only d  
negotiable instrum ents like bills oi 
exchange and others. It is bifurcated. 
P a r t of it is com pletely under S tate 
control. They have fu ll jurisd iction  
over tha t list. Some of the States have 
already converted from the old coin
age to the new. They have introduced 
this ra te  of 10 n P  for one anna. This 
has been done in consultation w ith all 
the  States. The m ajor S tates a re  u n 
willing to have any reduction in rev e 
nue. An hon. M em ber asked, w hy not 
have the m ultiple of 5 instead of 10?
I would ask her to request the S tate  
from  which she comes to accept th a t 
proposition. Some of the S tates have 
already  enacted legislation. If  we do 
it differently, there  w ill be a lot diffi
culties and complexities.

So when I m entioned the figure of 
Rs. 60 lakhs, all th a t does no t come 
from this Bill. The C entre’s p a rt 
would be roughly estim ated a t say 
fU a  or Rs. 4 lakhs. As a re su lt of 
this changeover all over India, both 
the S tate  and the C entral revenue 
would am ount to Rs. 60 lakhs o r  a 
little  m ore by w ay of increase. So i t  
is no t a taxation  m easure th a t w e 
are  introducing through th is Bill. A t 
the most, a  few  lakhs m ay  be the  
figure as a resu lt of th is rounding off
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m easure. I  hope th is rem oves the 
w rong im pression th a t has been crea t
ed.

Secondly, a  question was asked: 
why no t fix 7 instead of 10? 5 is ha lf 
o f 10. W hat w ould be ha lf of 7? I t  
would be a fraction. Such a change 
will in any case m ean w ithdraw ing 
thi9 B ill and fresh  consultation w ith  
all the  States. The States have already 
given the ir consent and they have al
ready gone forw ard  w ith th e ir legis
lation.

So th ere  are  g rea t practical diffi
culties. If  the House w ants th a t the 
changeover should take place from  the  
old coinage to the decim al system, we 
should proceed w ith  th is now. An 
Hon. M em ber has said th a t the deci
mal coinage has created so m any 
anom alies and we m ust rem ove them. 
We a re  doing it on all fronts. We are 
doing it  by  w ithdraw ing all the  old 
coins as speedily as possible. We are  
doing it by  rem oving this anom aly in 
stamp duty  also. The intention is to 
.switch over in  toto  to  the new  coin
age, w hether i t  be w ith respect to 
stamp revenue or coinage.

I think the hon. lady M em ber re fe r
red to the period of six months pres- 
t ribed and asked w hy such a period 
has been prescribed fo r the change
over. A nother hon. M em ber said tha t 
under clause 2, the Bill w ill not take 
effect im m ediately it  is passed, bu t 
som etime w ill be taken. I do not th ink  
in a Bill of this na tu re  w e can b e  so 
strict. The tim e is left flexible. No tim e 
is fixed. B ut the intention is to apply 
it as quickly as possible. O ur in ten 
tion was to apply it w ith effect from 
1st April. B ut now 1st A pril is already 
gone. Now our in tention  is to apply 
it w ith effect from  1st June. We have 
prin ted  the  new  stamps. I t  is our in 
tention no t to postpone it, bu t to apply 
it as quickly as possible.

So fa r  as the six-m onth period is 
concerned, it  is fixed because under 
the existing A ct fo r refund  in r espect 
of any  old stamps, the period p res
cribed is  six  m onths. W e have follow 
ed that. I t  is no t as if  the stam ps a re

not there. The new  stamps are  there. 
The stam ps are  generally  kep t by 
institutions like banks who negotiate 
negotiable instrum ents or stam p ven
dors who keep stocks. I t  would be 
easy for them  to convert old stamps 
into new quickly a t the new rates 
w ithin this period. So there would be 
no hardship caused. The six month 
period is quite reasonable.

W ith these few words, I would 
again request the House not to think 
tha t we have come to it for back
door taxation through this legislation. 
I t  is m erely a rounding off measure, 
only to effect the new adjustm ents in 
view of decimal coinage. Because in 
the very nature  of things the States 
are interested, we have had consul
tations w ith  them. Some S tate legis
la tu res have already adopted this 
rate. We can only adopt this m u lti
ple of 5, not 7 which will lead to a 
fraction. It would be either 5 or 10. 
If it is 5, it would mean reduction in 
revenue to the States. They are  v ita l
ly concerned w ith revenue and no 
State is going to agree to any reduc
tion of revenue. So it can only be 10.

U nder these circumstances we have 
adopted this rate. I hope with this ex
planation. the fears tha t had been 
created in the minds of hon. Mem
bers would be removed.

Shri N ath Pai: They have been 
confirmed.

Shri N arayanankutty  ftfenon: The
hon. M inister had said tha t the total 
expectation of revenue under this 
would be Ils. 60 lakhs. Now he says 
tha* so far as the Centre is concern
ed, the total revenue would be Rs. 4 
lakhs.

Shri B. R. B harat: About Rs. 4
lakhs.

Shri N arayanankutty  Men on: Is it
not a fact tha t the increase in reve
nue, w hether it  is to the C entre o r to 
the  States, would come to Rs. 60 
lakhs?

Shri B. R. Bhagat: Yes, so fa r  as 
the whole of India is concerned.
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<8 hri B. B. Bhagat)
I said th a t the increase so fa r  as 

th is m easure is concerned is only 
w ith  respect to the C entre’s sphere, 
th a t is, the C entral List. Then there  
are  13 or 14' States; they have the ir 
own legislation. They w ill pass it. 
The cum ulative effect would be some 
Rs. 60 lakhs or so. To m ix up th a t 
am ount of Rs. 60 lakhs w ith  the  yield 
from  this m easure is not correct.

Shri C. K. Nair: A re the recom 
m endations from the States sent 
a f te r  consulting us o r a f te r  passing 
them  in th e ir legislatures? This is 
the  suprem e legislature w hich has to 
decide for the w hole country. A re we 
to decide th is here  or are  the  States 
to  decide?

M r. C hairm an: The M inister w an t
ed  to im press on the  House th a t so 
f a r  as the S tates w ere concerned, in 
regard  to the subjects over which 
they  had  jurisdiction, some of them  
had already  enacted laws declaring a 
one anna stam p equivalent to 10 nP 
and so on. H ere w e are falling in line 
w ith  the  legislation w hich ha': a l
ready come into existence. I t  is no 
doubt true  tha t this conversion i s  a 
revenue getter, bu t it is not p rim arily  
a revenue getter. I t  is only incident
ally th a t some m ore money is coming.

Shri Sonavane (S holapur-R crtrv - 
ed-Sch. C astes): Could not one anna 
be rounded off to 5 nP  and half anna 
be rounded off to 5 nP, so tha t w hat- 
Dlvlslon No. 12]

Abdul I.ateet, Shri 
Aji* Singh Sarhadi, Shri 
ArabaUtn, Shri Subbiah 
A nirudh Sinho, Shri 
Arumugham. Shri R. S.
Arurrmghsm, Shri S. R.
Athanna, Shri 
Babunath Singh, Shri 
Bahadur Singh, Shri 
B w tfii, Shri P. B.
Barman, Shri 
Banipal, Shri P. L.
Batappa, Shri 
Bhagat. Shri B. R.
Bhagavati, Shri 
Bifbal Singh, Shri 
Bofooah, Shri P. C.
BmSeshwar Prasad, .Shri

ever loss is incu rred  in the conversion 
of the form er could be com pensated 
by the gain in th e  conversion of th e  
la tter?  This would m ean ne ith e r gain 
nor loss. A t the  sam e tim e, the pub
lic w ould no t have been m ade to  pay 
more.

Mr. C hairm an: I th ink  it has been 
sufficiently answ ered. This is p a r t of 
the teeth ing trouble consequent on 
the changeover to the new  system  of 
coinage. You cannot really  have  a 
linking m ethod for the  C entre alone.

Shri Sonavane: H ere is a b e tte r 
method, instead of raising h a lf anna 
to 10 nP which is som ething too
much.

Shri N ath Pai: It is very  unjust, 
very unw arranted.

Mr. Chairm an: I th ink  it has been 
sufficiently discussed. I shall now pu t 
the motion for consideration to the 
vote of the House.
1521 hrs.

[ M r .  D k p u t y - S p e a k e r  i?i t h e  C h a i r ]  

Mr. D eputy-Speaker: The question

"That the Bill fu rth er to amend 
the Indian Stam p Act, 1899, be 
taken into consideration.”

The Lok Subha divided. Ayes 120r 
Noes 29.

[15.24 hrs.
AYTS

( 'iijruir.i Shjnkei, Shu 1 jnf’i.L', Shri

( Uiatui vedi, Shn fhunjhumvjl.i, Slui

Ohoudhry, Shri C. 1, Imacho»dran, Shn
Chunru I .a!, Shn J yotishij Pandit J, P.

Damani* Shri KuJika Sinsh, Shri

Dav, Shn K. K. Kotnki, Shri L ib d h jr

Das, Shn N. T. Kcdaria, Shri C. M

Danappa, Shn Khan, Shri Osman AH

Desai, Shri Morarii KhedJwr, Dr. G ».
Dube, Shri Mulchami Khimji, S hn
Dublish, Shri Ktfitaiya, Shri

Dwivedi, Shri M. I - K m hnu, Shri M. R.
C'.anapathy, Shri Krishna Chandra, Shri
fiandtu, Shri M . M. ICurccl, Shn B. N.
Ganga Devi, Shrimati Lachhi Ram. Shri
(rounder* Shri K. Peruitwjtnt La^kar, Shri N. C.
(iovind Das, Seth Laynu Bai. Shrimati
Iqbal Singh, Sordar Maftda Ahmed, Shrimai*
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Malvia, Shri K . B.
M a M n , Shri Motftal
Matfcttr, Shri H trU h Chandra 
M ehta, Shrimati Kriahna 
Mfnbnata, Shrimati 
iMIihra, Shri B. D. 
Mohiuddin, Shri 
M ortrita, Shri 
M urmu, Shri Polka 
M urtl, Shri M . S.
Nftidu, Shri Govindaraialu 
Nair, Shri C. K.
Noir, Shri Kuttikrishnan 
Nehru, Shri Jawaharlal 
Nehru, Shrimati Uma 
N ew i, Shri 
Padalu, Shri K. V. 
Pakjtoudhuri, Shrimati Iln 
Parrnar, Shri Decn Bandhvi 
Patel, Shri Rafeshwar 
Patil, Shri S. K.
Pattabhi Raman. Shri

Shri
Uanerjee, Shri Pramathanjth 
Baaerjee, Shri S. M.
Bharucha, Shri Naushir 
Bra) Raf Singh, Shri 
Bri> Narayan “ ftrijesh” , Pandit 
Ghakravartty, Shrimati Rcnu 
Dige, Shri 
Ghoaat, Shri

Vhn Siibnnan

Pillai, Shri Thanu 
Prabhafcar, Shri Naval 
Raghubir Sahat, Shri 
Rtghunath Singh* Shri 
Raghuramaiah, Shri 
Raifah, Shri 
Ram Saran, Sh-i 
Ramaswamy, Shri K. S. 
Rampure, Shri 
Ranbir Singh, Ch.
Rane, Shri 
Ranpa Shri 
Rungarao, Shri 
Raut, Shri BhoU 
Reddy, Shri Rami 
Reddy, Shri Biswtnatha 
Roy, Shri Biahwanath 
Rungsung Suififl, Shri 
Sahu, Shri Rameshwar 
Salam. Shri Abdul 
SumanYsinhar, Dr.
Sen, Shri G.

NOES
Gods.or.i, Shri S. O.
Ooundor, Shri Shanmuga 
Imam, Shri Mohamed 
Rur, Shri Prabhat 
Kaiti, Shri D. A. 
Kmhna&wami, Dr.
Kunhan, Shri 
Matera, Shri 
Matin, Qa7i
Menon, Shri Nurayjnankutiv

Sbankaraiyg, Shri 
Sharma, Shri T>. C. 
Siddananjappa, Shri 
Siddiah, Shri 
Singh* Shri D . N.
Slnha, Shri Sarangdhara 
Sinha, Shri Satyendra Narayan 
Sinha, Shrimati Tarke^hwan 
Sinhaaan Singh, Shri 
Sonawane, Shri 
Subbaravon, Dr. P. 
Subramanj^m, Shri T,
Sunder I,al Shri 
Tariq, Shri A M.
Tcwart. Shri Dwarikanath 
Thim m auh, Shri 
Tiwari, Shri R. S.
Tiwary, Shri D. N. 
L’padhyaya, Shri Shiva D an 
VedHkumwr!, Kumari M. 
Venkatasubbaiah, Shri 
VX’odeyar. Shri.

N ath Pai, Shri 
Parulekar, Shri 
Patii Shri Balii sjheb  
Pad!, Shri V . L.
Rai* Shri Khushwaqt 
Ram Garib, Shri 
Siva Raj, Shri 
Valvi, Shn 
Vcrma, Shri Ramn

Mr. Deputy-Speaker: we will now 
take up olatjse-by-elause considera-
non.

Shri N aushir Bharucha; Sir, 1 rise 
o n  a point of order, this tim e in favour 
of the Government. All the am end
ments cxcept 7 and 15 are out 6 f 
order.

Mr. D eputy-Speaker: Nobody dis
putes it.

Shri N aushir Bharucha: They re 
quire the recommendation of the 
P resident under article 274 when they 
vary the S tate’s share of the duty, 
even by reducing the share.

Mr. Deputy-Speaker: 1 entirely
agree w ith the hon. Member. Now, 
the question is:

“T hat clause 2 stand p art of
the Bill.”

The m otion was adapted.

The motion wax adopte<l.
Clause 2 ivcu. added lo the Bill.

Mr. D eputy-Speaker: The question 
is:

"Thai clauses 3 10 13, clause 1, the 
Enacting Formula and the Title stand 
part of the Bill”.

The motion was adopted. 
Clauses 3 to 13, Claw.se 1, the Enact

ing Formula and the Title u:cre add<;d 
lo the Bill.

Shri B. R Bhagat: Sir, I beg to
move:

“That the Bill be passed”.
Mr. Deputy-Speaker: Motion

moved:
“That the Bill be passed.”

sn tott*  fa *  (fo rn fr^ re ) :
H3T3TT. *FT 'ft

<n*r zr 7i i ,  *r*srrf
^  jt rrap ^ r j  jj WZ
V7, % f a  *Wnr*T ^ 7  Sf|rT *TT'
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[eft f ^ t r s r  % ]

T5. t .  f t iw r  sw m  <tt *$?i sw*
q ? m  fr 1 s * *  *  * rc  s itt s s  ? h t
s s r i  ancft $ f a  s ra c ra  3  snfcrft 

T^r t  1 ^sr srer^er * f r  ^  s f ?  TT 
flJTR- «mT t ,  PTT farFT fsRTSft 
«f*T #  HT'fi jfRTT fc, T^T -3*T?FT
f a r e  gTcTT £  »rr^Tft qr€f Tr n r 's  
»T I

4  ^  f a ^ « ? r  ^ * t t  f a r  

f a r  ^ T  t t ^ t V I ' l l  «H?T t P '  m N  *T *T

4% h x $  s tft, arf?* ??r tr -  
im r, f t r j i ^  a m  ^

p f t  i $ f t i ^  %  i w

S T ,  f d f ^ d  T r r  f e n  3 T R T

= 5 n f ^  1 ^ r r *  ? r t  v n m  3  g :  ^  

^T Sfitf fHWT JTsft P,— 'TFT t o  q»T
f t  % *frr t o  4*r *rr £ 1 5f^t ^
A m  ^T, TT^ TO 3% 77  ̂ ^  tl^d

*r tf tr  w  *t $^i n ^ r  f t  3tt ?^ft-
*rt '3'T HVfl ^T— HT*f '>l,ldl F̂T, faFT 
< t t  5 ^ m  m r r  t c i t  f. 1 s * r %  s m ?

^  ?JK 3T»rf TT far*T% 3j; TO 3*T
^  f ,  <W TO q% 5tT Tf. 5  1 5TR-
3RJTT T7 fat*T 9TcT «FT m*i < s sn l 
W T  T O T  *hf s*TFT ^
5̂  ^rvrft |  1 t  gprr sfrrt crar 

%fa*T S+I'M iJ H y M id i & tTPT 3R 7TT 

<T T I ? $ t?  v ^ l d  « , ( W I  CTT  I "M ^l* J P T  

H t V C  < T, r f t  ’T5TT • 'S R m i f a r  * T * r j ,  a r ?
* ’ c

* ( 1 * 1 1  T T ,  f ^ P T V T  H f ^ l f l  ^T y T ^ ' t i  

^  f f p r r ,  w r  ? | 5 T  s fn r w r r  « r r n  % 

*?tx wr»Ft % e e  ^ r  »rfr ^fnff t t ,  f s r ^ t
aPT 5T <i< l<( t><5i M l WWT

« rfw  <m r i p  1

Mr. D eputy-Speaker: O rder, order. 
I suppose m y voice does not reach the 
hon. M embers who a re  so busy in 
the ir talks.

Shri N ath Pai: That originates from 
on* section of the House.

Mr. D eputy-Speaker: I t  is on  alt
sides. There is ano ther hon. M em ber 
standing in the passage here.

Shrt N ath Pai: Sorry, he could no t
see.

Mr. D eputy-Speaker: I did not m ean
him.

«r.' w * tt*  : A ftnfc ^  f o f o r
^ T T  = ^ ? T T  g  fa 7 ? 7 T  f in ?  %  f a W F  ? T H  

^  g t m T  JT? ^ f e y tTJi

’ T F R  71T I TT = T T f? t fa r 5 T O  V m  

^ T T  q r TOT ?  5T ^  faf?FT RT^ 
T T %  f f m  T T  M i n i  ^  | v < i y 5TPT -jFF T T  

T T  ■ m iT  f t ,  i fr  TT?T TTT S E T R  T B TTT

f¥  ar^rr? ff t i  t 7  ^ t f
u t il  <T3T !T T F T  f ^ T T  jTHT, W&

H jfl ’ T ^ f t  ^  I ^  ^ ^ T T  •TT^ TT ^  

far ^  = R  T n  %  r s T R  3 *T  W  W*~ 

?HT fa®5'^ *T OT T? ^rT

TT5T ? T fT  ^ T T  t ,  f s F P P T  t « T  ^  ^ V f f V  
? ,, W T *  ^ T  q r  q TrTT

|  I ’TrsTTTt Tl€f ipt ^  ^ t f  
f ^ T  JT H '  *T 7 ? ^  fW5TT ? »T TF=T ^ T  ’ S T H

^ tt fa: ?rm jptcTT
I T  M«dl f", JTT Fft7ft q r  I 
? * f + l  J S f  'T T  q ? ,  ?ft

,^ T T T T  %  ■3»T^T ? T ft f F T T  I
?W  :T T ^  f  fa r « p f r  %  fa s P R T  f f r r  f ? m K  

%  f ^ r t  ^ t t ? t  53m  g tp e rrd  1 % n fr  

f t  ^  k m  far ^ a r  %  f a v r a "  

^  ^rr s t r

s n m , ?n o t t  f a f t ^ r  epr ^  %  

•T F T  ^  * r  t |  ^  m i r t t  « n € f  

spt cTTTR %  f r d v  f f  t $ t  « tt  1

Jm r m  < n s f *p t ? n u ; %  t ^ t  ^ t f t t  

^ «j,far w  iw w ^  #  w  i t r  
f o m  W t  ^

Trr ? i |  I ^  JT  ̂ T^TT =W1^ l  g %  
sw % T3TFT <rt̂ r ^  t o  fanrr
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I T T  T O T  *T T  I ^  ^ I T

W  TSRT = 5 ^^ , fsra% tfFT 5R37 <TT, 
fspr TT w n  ? R  WR T̂5T 3T T t I ,  
5»>ST f t  v h "  f ^ - f i r  * m T 5 R ^ t  s q ^ T T  

d <.'♦> *PT «liHI I ^ *)*♦>! rPlfi 
5 ^  9TR>̂  «TS ^ <+> |
Mr. D eputy-Speaker: The question

is:
“T hat the Bill be passed.”

The m otion was adopted.

MOTION RE: REPORTS OF THE IN
DIAN AIRLINES CORPORATION 
AND THE AIR INDIA INTERNATIO

NAL CORPORATION
Mr. D eputy-Speaker: We can take 

up the discussion half-an-hour earli
er—w e w ill be free half an  hour 
earlier—and I suppose there will be 
no objection.

Shri R ajendra Singh (C hapra): Mr. 
D eputy-Speaker, Sir, the efficient and 
w ell-phased developm ent of civil 
aviation helps to im part streng th  not 
only to our m ilitary  requirem ents 
but also to our developing economy. 
Looking a t the perform ance th a t the 
two corporations have so fa r  made, I 
feel distressed and disappointed.

Sir, w hile the corporations w ere 
being brought into existence the 
M inister concerned had assured the 
House th a t while in keeping w ith the 
special and peculiar requirem ents of 
the in ternational reputation  we are, 
for the tim e being, having two cor
porations, a t a certain  level of deve
lopment both these corporations would 
be am algam ated together. F our p re 
cious years have ro lled  by and m any 
changes have occurred since then. 
From the  economic view point it was 
im perative to bring these two orga- 
sations together so th a t we could cut 
down much of our superfluous ex
penditure. It seems tha t e ither the 
Minister has forgotten his assurance, 
or those who a re  concerned w ith  the 
manogam ent and the execution of 
these enterprises do no t feel it  neces-
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sary to look a t the economic aspect of 
th-'se enterprises.

The Estim ates Comm ittee as well 
as certain comm ittees on the deve
lopment of civil aviation had suggest
ed that w ell-balanced developm ent 
of civil aviation could not be achiev
ed unless we have side by side a re 
search and developm ent section 
which could cater to the increasing 
industrial needs of the air corpora
tions. When I look at the reports,
I find tha t even here our perform ance 
has not been anything but distressing 
and disappointing.

I t  was agreed—and the Estimates 
Comm ittee had also made a c lea r 
suggestion to th a t effect—that Cor
porations should be, as fa r  as possi
ble, freed from  the octopus of depart
m ental officials. It seems the M inis
ter concerned or the men who are- 
responsible for running these en te r
prises have conveniently forgotten it. 
So far we Wave not taken any m ea
sures to see to it tha t the men who 
can actually deliver the goods a re  
put in there. Only the officials, ju s t 
as a m atter of custom ary duty, are  
put in there. This has retarded the 
grow th of the corporations as w ell as 
civil aviation.

You will find, Sir, tha t the annual 
reports clearly show to w hat extent 
we are incurring losses. Only a few  
days before I had a ta lk  w ith a very 
high official of one of the corpora
tions and he told me tha t so fa r  as 
the losses w ere concerned no im 
provem ent could be made unless re 
bate is granted on oil and fuel.
N aturally , 1 went into the details of 
the  reports and m ade anxious en
quiries w hether we could no t m ake 
certain  im provem ents by .effecting 
economy in our expenditure. My en 
quiries have revealed certain  things 
which could be term ed scandelous, to 
say the leapt. I shall come to them  
later.

Sir, certain suggestions m ade by
the Estimates Comm ittee to bring
about economy in the operation and




